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which 70 per cent is recovered. I woulgd
like to ask the hon. Minister whether
they have gucceedeqd in detecting orga-
nised action in these thefts, And par-
ticularly considering the nature of the
cargo involved in these thefts, the
articles involved in these thefts and
the persong involved in these thefts,
I would like to know whether there is
any organise gang operating in the
Bombay docks. Sir, last year when
edible 0il was not available in the
country ang it wag importeq from out-
side, edible oil also wag stolen from
these docks. That may form part of
this .01 per cent. But, so far ag edi-
ble oil is concerned, it is very impor-
tant for all of us. We are not con-
cerned with this percentage. My
question, therefore is whether there is
any gang and whether the cargo in-
volved is the cargo of essential com-
modities which are scarce in the
country and which are imported to
augment the stock of guch essential
commodities in the country, That is my
question.

SHRI VEERENDRA PATIL. 7 want
to make it very clear that these stray
incidenty are taking place, There is no
organiseq gang operating. The port is
so large, the traffic is so huge and the
congestion is so much, And naturally
there are unsocial elements everywhere
and therefore this negligible percen-
tage of theft is going on. Even then
we want to eliminate it completely.
For that purpose we have appointed
one retired 1.G.P. belonging to Maha-
rashtra to go intc this question and
also to suggest wayg and meang of
improvement so far ag this pilferage
is concerned, He has already made a
recommendation and accordingly we
are increasing the strength of the
watch anq ward. Wg also want to
induct the Centra] Industrial Security
Force. But we have not been able to
do that because they are insisting that
they should be previded with quarters.
They want 400 quarters and we are
not in a position to provide these
quarters in Bombay. That is why we
are not able to induct the Industrial
Security Force, But we are taking
all possible steps to ensure that this
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to Questiong 1 4

negligible theft or pilferage is elimi-
nated completely.

MR. CHAIRMAN: Question No. 82,

SHRI ARVIND GANESH KUL-
KARNI: Sir.
ot wwafa ;o gE QST AT
IFF ag & AT JATE

Violation of preventiop of food adul-

teration Act py the Parle Group of
Companies

*82. SHRIMATI MANORAMA
PANDEY:
SHRI J. K. JAIN:}
Will the Minister of HEALTH be
pleased to state:

(a) whether any instanceg of viola-
tion of the provisions of the Preven-
tion of Food Adulteration Act by the
Parle Group of Companies, Bombay
or any of their associates have come
to Government’s notice in respect of
their aerated water and confectionery
products during the last four years;

(b) if so, which were the products
found adulterated and to what ex-
tent:

(c) whether the Company or its
Directors were prosecuteg for adul-
teration;

(d) if so, what are the details in
this regard;

(e)whether the Ministry of Law,
Justice and Company Affairs was
consulted in this connection; and

(f) if so, to what effect?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SIHANKARANAND): (a) to (d)
Parle Products Private Ltd. were
convicted by the Metropolitan Magis-
trate Delhi and sentenced to pay a
fine of Rs. 2 lakhs. The Delhi Court
had found that the sample of hard

+Ti1e question was actually asked
on the Floor of the House by Shri

J. K. Jain. \ S

\
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boiled confectionery in the case,
manufactured by the firm was adul-
terated. An appeal fileq by the firm
ig pending in the court of the Addi-
tional Sessions Judge, Delhi hich
hag suspended the payment of the
fine. Information has been called for
from the Food Health Authorities of
the States/Union Territories of any
instances of violation of the provisiong
of PFA Act by this Group of Com-
panies which may have come to their
notice.

(e) ang (f) The above case was
instituted by the Delhi Administra-~
tion. The need for consultation with
the Law Ministry dig not arise.

st Ho Fo WA : wgrem, ¥ AT
qEIT, ¥ A AT 9157 fF eqreey
qatam 7 o1 fafaedy &Y ¥7 01| FEaA
F fgats SRFIET AT F F W90
U qA1g /Y O we ar fafwar &
gou fafaed Syqaraag g 9. .
7q 2. . . (WA

AN HON. MEMBER: Love letter.
SHRI J. K. JAIN: 1 think you have

been exchaging love letters during
your regime,
SHRI MANUBHAI PATEL: It is

an inter-Ministerial, inter-Member

matter.

SHRY J. K. JAIN: You finish. Then
I will proceed.

MR. CHAIRMAN: You go on. This
is the second day that Parle business
is coming up. You hurry up.

SHRY J. K. JAIN: This will come
every day until we are satisfied and
until  this firm is prosecuted. Till
then this question will keep on com-
ing. We have information that all
the officers of the Ministry of Health
are helping this company . .

SHRI PILOO MODY: Including the
Minister?

[RAJYA SABHAN

!

to Questions Y, 16

SHRI J. K. JAIN: Your Ministers
have been doing it, not our Minis-

ters. I gaid ‘corrupt officers’, not
Minister.
MR CHAIRMAN: I only said:

Hurry up because we are having this
every day.

~

st So FoT: : § AT AMHT
TTEl FY qld arg fgar £ 1 ;W wEr
a1 f& 1) #G F§ ITA AT W@ |

T, A Y FEY F3TEY ABT 2, T AT
T fas qrarFg sy @1 & ) 39 §9 &
fams gt F a™, 39 ®H &V
g fear JF AT qaar w
qreen ¥ qrg fgFare &7 W g |

§ q=t Agiza § quar FZAr fF ergidex
F¥a gfear wrufaa wis wfewa fma
q uqdi iz & ag wgr g fw
29 3% F HqT 40 ¥ AFT 91 FAND
%, wafs fafram fegatacdes® 43, 68
Z1 3.68 FATIT &9 g & AGAEL
NTER AT FT ATHAT AAT aF 47 7ET
JATAT AT 39 FF & FTT AR 4[5
{afaedy Al § ersvae L a9, sfeaT
#ifgd e Afewer frgd & fae
AN F ara fr ar fafawy Fyara 59
FT AMAIAFAT T2F 4Y, QT FIEHL AT
fafreat 1 ®re FAT AT ATGEE °

SHRI PILOO Mody: Sir, please ask
him how he measures calories.

MR. CHAIRMAN: They are afraid
Mr. Mody might begin drinking and
that \is why they are keeping down
the level of calories.

SHRI PILOO MODY: I have never
heard of a thing being gdulterated
with calories.

SHRI B. SHANKARANAND: Be-
fore answering his question, sir, Y
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must say that the honourable Mem-
ber has said that all the officers in
the Ministry are helping this Com-
pany. (Interruptions)

SKERI J. K. JAIN:
be some officers.*

I said, "may-

SHRI PILOO MODY:

No. You
zaid “All”. '

MR. CHAIRMAN: That is too un-
generous.

SHRI J. K. JAIN: Sir, I only said,
“All those officers who are helping

them...”. (Interruptiond) I only
said, “All those officers who are
helping the firm...” and not “All
the officers of the Ministry...” (In-

terruptions)

SHRI VIREN J. SHAH: What about
the Minister?

SHRI J K. JAIN:
those officers who are

I said, “All
helping che

firm....”.

SHRI B. SHANKARANAND; Not
of the Health Ministry.

SHRI J. K. JAIN: Of course,

they are in the Health Ministry.

SHRI B. SHANKARANAND: He
says that all the officers are helping
. them, I do not know who are the
officers who are helping them. To
my knowledge there is none and I
have not got any information about
any officers helping this firm direct-
ly or indirectly. If the honourable
Members knowg any name, I will
certainly look into the matter. But
I should say that I have no know-
ledge of any officers in my Ministry
helping the firm.

Now, with regard to the consulta-
tions with the Law Ministry, of
course, we are guided by the views
and opinions expressed by the Law
Ministry in cases of prosecution
against any company  which fall
within the mischief of the provisions
of the PFA Act.
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to Questions 18

MR. CHAIRMAN: Qute right.

SHRI B. SHANKARANAND: We
are guided by the opinion given by
the Law Ministry, We have sought
the opinion of the Law Ministty 1n
a case which has come to the notice
of the Ministry through a reference
made by the Secretary to the Lt.
Governor of Delh;. It was some time
in July, 1890 that the Secretary to
the Lt. Governor of Delhi wroid t3
my Ministry saying that there was
adulteration 13 Limeca and that it
should Dbe looked into. Then that
matter was taken up by the DGHS
and we wrote to the varioug testing
departments of the Ministry ang also
to the Law Ministry to look into the
matter and the Ministry examined it
in all its aspects. Now, whether this
falls within the mischief of the PFA
Act, seclion 2 of the Act, which pro-
vides for punishment in cases of
adulteration and whether any offence
has been committed by this Company
under gsection 420 of the IPC or
under section of the PFA Act, the
Law Ministry is examining this point.
Sir, I must make it clear that this
Company has already been convicted
by the court. Of course, the matter
is pending before the appellate
court, before the Additional Sessions
Judge of Delhi. It is pending before
the court and the Company has al-
ready been convicted for its shady
activities

SHRI KALYAN ROY:
you allow them then?

Why do

SHRI B. SHANKARANAND: We
are not allowing anybody. But we
are pursuing it and we shall take all
the legal steps to punish any man
who has committed any offence either-
under the PFA Act or under the:
IPC or under any other Act

Mt o Fo FA iy, 97
g9 QBT 91 ¥eY Werex § fF osrde
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THFET AT A6 3feaT wifEgeT Wiw
giewd frad § g3 frdd § v
FE & 7 Fur AT foqd Hug @
fF 40 & AFT 91 &F FArs § 7
qF FAT Wal ARG T daAT fE
fafoms fefamede @0 @ o6 g
Foeqe fgg & fag ur gwe fya
F fag ag 43.68 & ar 3 7
g 43.68 § @l FT IHE WIHaAT
drar-wrer 587 awal f& mewr S
faias  WE WS TSFEIMH A
g fw & wiw Twar gwr §
gifesy aF 7 —

Appendix ‘B’ of the Prevention of
Food Adulteration Act says:

“Provided that in the case of
sweetened carbonated waters other
than tonic water and dry gingerable
the percentage of total sugars ex-
pressed as sucrose shall not be less

than 5.

‘Now, the formula is: 5 xsomething=
43.68. If the formula is the same,
why is the Health Ministry not prose-
cuting this firm? And what is the
report of the Director-General of the
Indian Council of Medical Research?
(Interruptions) You are helping the
adulteratars. That is why you were
defeated in the elections. (Interrup-
tions)

SHRI MANUBHAI PATEL: He is
smuggling Coca Cola. (Interrup-
tions)

. SHRI B. SHANKARANAND: As I

told earlier, the prosecution part is
_done by the States and Union Terri-
tories. The Union Government does not
directly prosecute anybedy. I have
also told earlier that the matter is
before the Law Ministry and I will be
guided by the opinion of the Law
‘Ministry, and we will take necessary
steps to prosecute any culprit.

|

[RAJYA SABHA]

4
SHRI J. K. JAIN: What is the |

report of the Director-General of the

to Questiong 20

Indian Council of Medical Research?
Please let me know that.

MR. CHAIRMAN: What is the
report? I think they know the report,
but still they want . . (Interrup-
tions) .

SHRI. B. SHANKARANAND: Sir,
!;he entire file is before the Law Min-
1st.ry‘. We will be guided by their
opinion. 3

SHRI PILOO MODY: It will not be.

in public interest to reveal that. (In-
terruptions)

SHRI MANUBHAI PATEL: Parle
Jain’ , (Interruptions).

AY, TF Few H U dew

ST STV, T qvET T ST )
MR. CHAIRMAN: Mr. Kulkarni,

SHRI
KARNI:
Inspector.

ABVIND GANESH KUL-
Sir, I was never 5 _ Food
So I do not know . ., .

MR. CHAIRMAN: I do not know
what you were, but go on with the
guestion,

SHRI ARVIND GANESH KUL-
KARNTI: I was not a Food Inspector.
So I do not know how many calories
are required to sustain a body, ete.
My question to the . . .

SHRI RAMANAND YADAV: You
were a Factory Inspector. So you
know how much is required for
factories .

MR. CHAIRMAN: There are so
many inspectors—Food Inspectors,
Factory Inspectors, Sanitary Inspec-
tors and what not.

SHRI J. K. JAIN: There is the In-
spector of Corruption, and that is the
Janata Party.

MR. CHAIRMAN: You don’t worry
about that. (Interruptions)_

I 71
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SHRI MANUBHAI PATEL: Sir, he

is the ‘gutter inspector’. (Interrup-
_ tions)
SHRI ARVIND GANESH KUL-

KARNI: Before asking the question,
my %on. colleague, Mr. Yadav, says
that I am a Factory Inspector. I may
or may nat be a Factory Inspector,
but in your party there are many
‘gutter inspectors’. You please check

up. You find out who is hiding in
some MPs’ flat—some dacoits, etc,
(Interruptions)

SHRI J. K. JAIN: I have an objec-
tion. ¥fgq, gAR WeYeT FEE F Wik
FZ NIT TWFET F XA FOd 8
35 & fEadi® 9 e AT FE GHI
&1 S AT IE arw & Ag faaga
aifag g1 At § fr 3 @ wreges
FET IET F  qgqrar g & afew
fatiaY & 1\ 37 w1 mEr gEiEEw
F f@ai® O gaq FIr FIE@ L,
THr ABH 44T T TR |

s QIR N gAY WEgEs
FIET F AT Y qAr w4Y,  HTH]
FE ATfRT | 3 |@weT wg &
FT AT |

MAN A @A ZiAt
qifzat ®7 W A TF ZHT B TEIFT
FEAF A1 TG ATQ &1 F F A
9% qA OF & ara wgAr & ¥ wgT-
TAT F£F WA ASTeT  FRT X
qIEal FOHW AG ATAC |

st RAAE QW WIS FIEE
FI AT AIG T4 A0S A0 A8

SHRI J. K. JAIN: I will help my
Scheduled Caste brothers. (Interrup-
tions). He should be asked to with-
draw his remarks. He should be
asked to withdraw ‘gutter inspector’

. . . (Interruptions),
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to Questions 22

SHRI PILOO MODY: This is
absolute poppycock.

St o FoFA:. ¥ i AN
gfa a0 F 9% 2 | (swamA)

S wawid qdw o AfFe @i &
TH ° 8 fugr fifsm M wew @@
FH T A A0 (smagiR) # qi
A7 HIgT & FEar g  (swEmA)

AN HOA GUE - A L

ot ‘ﬂ?\‘!’_\ M 0 Fg AU q;
gaa €Y =@ wFAT | WO ¥ IO
Zgw+ AT g3t | Sir, 1 am offering

to give tuition to her.

" SHRIMATI SAROJ KHAPARDE: 1
did not hear you, Mr. Mody.

SHRI ARVIND GANESH KUL-
KARNI: Sir, I weould only repeat my
question. Sir, most humbly I am sug-
gesting to you, as you are the Chair-
man, that in the Medical Centre here,
a psychiatrist should also be appointed
so that fhe can take care of .

SHRI J. K. JAIN: The first patient
will be Mr. Kulkarni.

SHRI MANUBHAI PATEL: It

might be Mr. Jain.

MR. CHAIRMAN: The choice as
to who should go there should be
left to the Chairman.

SHRI MANUBHAI PATEL: That is
right, Sir. And you should say that
Mr. Jain should go there.

SHRI RAMANAND YADAV: The
person who has suggested this thing
should be sent first because he re-
quires that.
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SHRI ARVIND GANESH KUL-
KARNI: I will take Mr. Yadav and

Mr. Jain along with me.

Sir, I want to know from the Min-
ister w10 seems to be very energetic
today in replying te questions whe-
ther, apart from the Parle Group of
Companies, it has come to the notice
of the Government that the Coca-
Cola magnate who is now producing
Thumps Up has alsg, been found .
(Interruption) Campa Cola or what-
ever it is, whether he has also been
found to have produced some adul-
terated mixture. And in this connec-
tion. .. -

N FHo Ro AT : ZE AT TH I F H
AT BT AL G |

SHRI SHRIDHAR WASUDEO
DHABE: Who are you to say that?
You are not the Chairman. (Inter-
ruptions)

SHRI J. K. JAIN: I will request
the Minister not to reply to this. This
does not come under this. (Interrup-
tions).

SHRI MANUBHAI PATEL: When
did he assume the powerg of the
Chair, Sir?

MR. CHAIRMAN: 1 am afraid; if
that psychiatrist cell is to be opened,
there may be no quorum in this House
at this rate.

[ SEL- Fhainanrt -

SHRI PILOO MODY: Then, Sir, the
Chairman’s seat will also be empty.
(Interruptions)

SHRI ARVIND GANESH KUL-
KARNI: Sir, I want to know from
the Minister . . . (Interruptions) Sir,
why the lady Member is protesting
too much, I do not understand. And
wihether it is Campa Cola or whether
it is Parle, if it is adulterated, it is
fair to you, Mr. Jain. That is your
1abit. (Interruptions) So, Sir, I am
isking the Health Minister whether
yoth of these companies have been

wosecuted or not. Is there any
eport in this connection with the
rovernment or the Lt. Governor?

SABHA ]

to Questiong 24
In this connection, S, I want
to know whether the Healty Minister
will recommend to the Prime Minis-
ter 'that the Campa Cola and this
Parle drink should both be included
in their 20-point economic programme
so that the poor people will ke served
better. (Interruptions)

MR. CHAIRMAN: I think, this ques-
tion does not arise.

SHRI ARVIND GANESH KUL-
KARNI: What about the first ques-
tion, Sir? What about Campg Cola?

SHRI SHRIDHAR WASUDEO

DHABE: That arises.
SHRI J. K. JAIN: No.

SHRI ARVIND GANESH KUL-
KARNI: The question of adulteration
of Campa Cola arises. (Interruptions)
Sir, why the lady Members are shout-
ing so much, I do not understand. I
have not provoked any of them. I
can understand their zeal and syco-
phancy to please somebody but I am
not there for the Ministership. They
will get the ministerial posts. Now,
it is going to be expanded on the 15th
May. (Interruptions) My question
is thig about the Campa Cola. What
happened to that? The Minister has
to reply that. (Interruptions)

MR. CHAIRMAN: I think we have
gone on enough. Let us now proceed
with the work.

SHRIMATI MONIKA DAS:
(Interruptions in Kanarese)

Sir,

SHRI ARVIND GANESH KUL-
KARNI: Sir, she knows Kanarese and
Kanarese is a language of this House.

MR. CHAIRMAN: I do not know
how you annoy them. (Interrup-
fions)

SHRI ARVIND GANESH KUL-
KARNI: They 'are annoying them-
selves.

SHRI PILOO MODY: He is exciting-
them,
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SHRI ARVIND GANESH KUL-
KARNI: What happened to Campa
Cola? Let him reply at least that
part of the question,

SHRI R. RAMAKRISHNAN: Sir,
an a point of order. Two sessions
back you stated that only seven

minuteg will be devoted to one ques~
tion and now we have taken 45
minutes for two questions alone. The
time of the House is being thus wast-
ed.

MR. CHAIRMAN: There is no point
of order, This may be described as
a point of disorder. (Interruptions).
Yes, Mr. Shahi.

ARVIND GANESH KUL-
are np¢ gllowing the
What has

Let him

SHRI
KARNI. You
Minister to speak, Sir.
‘nappened to Campa Cola?
reply to that.

MR. CHAIRMAN: The Parle’s do
not manufacture Campa Cola. (In-
terruptions)

SHRI ARVIND GANESH KUL-
KARNI: I am not getting biscuits at
all from the Parle. You supply me
the biscuits from the Parle.

SHRI J. K. JAIN: Everyday you
get the supplies from the Parle Com-

pany.

SHRI MANUBHAI PATEL: Mr,
Kulkarni is talking about edible bis~
cuits, while Mr. Jain is talking about
gold biscuits.

MR. CHAIRMAN: Please bring
., 'some sense into this. (Interruptions)
off ArwIaT W& wgr o H

Y
’

43z Far g & 9 @ Aaw
¥ fy ges FF-FEAT AT NG H
Fr st & | IO 9 F wqEw £
M7 o RFE-REAT T OHIRT F )

= "qwid adw . gF TAL &
¥ (eqagrs)

—

[24 APR. 1981)

to Questions 26

SHRI NAGESHWAR PRASAD
SHAHI: Sir, thig is very unfortunate
It ig not fair. It is very unfortunate
that the House is divided betweer
the supporters of multinational com-

panies sfyws {77 GFIAT6E a7 & Fraw
Atz v ¥ 2 fF8 @ € WY
FAL AT AT A NEFgE
gidt =ifgnw | Wy Agr o7 Fy
T WHT oA SEmg gl & a7
wEaA ara A AT g RA WA
B I FNm § A3 E G g 579
A7 fa 5g FATFRT & LT 5§

SHRI PILOO MODY: Yes, I an
There is ne goubt about it at all.

S AW waT SWE WE . 7 om
SIE T 1t A T ) B TR P
gifsisr #wFT a7 % fev d
AGE AT AT A W@l gr Ay §

20 @ F1 wfow ¥ mz g
agt ¥ 97 |

uF WANE I : WA B
& E

S MATEAT AT wWF . Hed

AT FEAT FIET AT . (RaATR

SHRI PILOO MODY: Neither
them wants Coca-Coly back.
I want it back.

W TIRTATE G195 : FF F1
ag FF AT gFAT § . (Faawrw)

Y TR T GE TR W
CATA AT T qg TLT AT S Fi
FiaT & 6T T FIOE AT FT g1 2
3 3aifE & smar g & & a6
AN+ H agw a9 fggEam & fas
a7 MT 7 § 97 WG 1 Fwift
7Y o Y fET A oqawm oA 3
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it Qv fesgsr  wgt

St AT AT qEWE G AT ug
U1 @A §@ g IEHr wifsw &0
feeqr dt /gt & @g W aAaTER ?

At Gwwafd 48 WEE UF

SAAT AT 2

SHRI B. SHANKARANAND: Sir,
I have already said that any person
or group of persons or any company
which violates the provisions of law
shall have to be prosecuted. (Inter-
ruptions)

MR. CHAIRMAN: He wants to kn_ow
whether people are trying to bring
back Coca-Cola.

SHRI B. SHANKARANAND: 1 do
not think he knows better because his
question does not at all touch even
the fringe of the question, the main
question here. How can I reply?

SHRI NAGESHWAR PRASAD
SHAHI: No. It is related to the main
question. It is in the very root of the
question. My supplementary is in the
very rgot of the question. Hence, my
question is g very very relevant ques-
tion.

MR. CHATRMAN: That is allright.
But I do not think, we should have a
feud here over Coca Cola and Parle.
I think, this interlude should end, be-
cause, we cannot have either Coca
Cola or Campa Cola here. Now, we
go on to Question No. 83

*83. {The questioners (Shri Dharam
Chand Jain and Shri Ladli Mohan
Nigam) were absent. For answer vide
rol. 34 infra].

SHRI SHRIKANT VERMA: Sir,
sefore you proceed further, may J
nake a submission? I have been very
@ained tp see. For half-an-hour, T
ave been watching. All sorts  of

|
J

[RAJYA SABHA ]

to Questiong 28

jokes are being cut here and all sorts
of observations are being made here,
Sir, the time of the Housg is very
precious.

MR. CHAIRMAN: 1 know.

SHRI SHRIKANT VERMA: The
time of the House is being wasted.
Everybody is enjoying including the
walls of thig House. It is 3 sad com-
mentary on the state of affairs. I am
very sorry. I do not want to cast
any aspersions. But it is my request
that before you utter your last word,
pleasc consider the first word uttered
by the Members.

MR. CHAIRMAN: I have said the
same thing. I have said it several
times. Bug it is not appreciated,

Now, Question No. 84.

British Prime Minister’y Statement

regarding Ug Deliveries o; Arms to

Pakistan and the British Nationality
- Bill

*84. SHRI INDRADEEpP SINHAft
SHRI YOGENDRA SHAEMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are awafe
of the British Prime Minister Mrs.
Margaret Thatcher’s statements on the
eve of her departure for India sup-
porting (i) the US deliveries of arms
to Pakistan and (ii) the British
Nationality Bill, 1981;

{b) if so, whether these matters
were discussed with her during her
visit to New Delni; and

(¢) what views were shared by the
Indian authorities on these issues?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) Matters regarding US delivery
of arms to Pakistan and the British
Nationality Bill, 1981 were discussed

tThe question was actually asked
on the floor of the House by Shri
Indradeep Sinha.



